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ORDERS OF THE TRIBUNAL 

order ctec 2j.1.uLc.. 

i-ieard Shri B.K.h3hanty, ±earned cznse1 

I-rthe petitiiCLs 	hri 	 learned 

rdiroj Counsel for the resoondentS 

I 	d 2 0:-c; hoi K.C.N-hrit , learned Govt. 

dvDCate for Res. 3, and erused the records. 

In this O.A. the oetitioner has orayed 

fr 	direction to respondents to consider toe 

c :rcoct income Certifi te at innexure- 3 in 

soc of Income C: : ificate which is at nrexurcj 

31.10.200, O1 sa or interim relief it was 

rderad thtt the selection to the p ogt of EDB, 

-1arah 	shOuld be subject to the result f 

this : 	cat ion and this condition shuuid a- 

secit ically mentioned in the CO)Oiflt mont crcTh 

cf the carsOn so selected and 	)ointee, 

')r the cUrIJse -f c3nsideri1g th.S 

it is n-at necessary to go into too early 

ic- ct s of this case. admittedly a selectiun -jao 

cc. for the post of DE", Ularah o.L. in wh:Lc 

¶::Le :)licant was one of the candidates. It c.s 

ciso 	 o5itiOn that his 	at candid the admitted p 	 e: 

ias considered arc rejected on the 	-.oro th 

he income Certificate droduced by tOL!T 50(1 

in the name of his fatner, Bansidht Shoo. 

Income- Certificate IS at nnexura  

the admit ted os Lr that in the advert isenco. 

issued for filuinc'j. u 	ci the oost in - : ccc ccc 

the LaSt date ficc: icr receipt of a 	L1 c 

.ss 19 	199 9 at LF, also mentioned in thic 

-:oe>:Ure1 that apcilcat. ion: 

rt rcc fi1ld in arid documents as r€c:si 

to os 	:Cefl 
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cart wan aw:f t hin c3nditj on. Je hs 

roated that he d i d not check uo the certific:te 

was isrued by the Tahasildar standing in 

Ho rm€. of his father instead of his name. he 

Jt arnjther income certificate from the Tahajldr 

or' his Own name and submitted the same on 

7 7 j99, wnich was received !Dy the depart rent;i l 
subsequent 

Lori ies on 9.7.199i. ThjsLccrtifjcate hat ; 

to. en submit ted more than three months after t 

date of rccei.t of ejijc,ti 	w  

as er the dejart :rer:t:o in: t 	.ct 

could rt tc Love been considered by the 

7coiHn.nt. The deartrnentai instruction: : 

i:i:t any document which has not been enclor.n: 

o..ng with the aplicat ion can be submito oh 

c.:bsequently, but within the last date f 

applir t iors, wb±h in this cao is 

in this view f the matter the 

opartmautal authorities were right in r.o 

c-'nsidering the income certificate submiio. 

U; the apolicaflt on 9.7.1999. The fact that 

0 jlflt h  

- aminti on than  

no avail to him. Since the selection has been 

over long since, there is no question of issuing 

any direction to deoartmental authorities to 

:niaer the subsec.io 	 rr. 

robmitted by him vH roo•:..-'-3 	7n.:. 	.o.., 

'A ii-  Cy) 

.--.. in held tO be with oot any merit and the 

' 

A 


